


2. I n  lieu of the first.sentence of Section 12 of the said Act, the follolving 

Section 12 of ~ c t  shall be substituted (that is to say) : " Any person n a n d  
XXIof 1867 amended. in such list, and objeqting tq, the class under which he is 
assessed, or denying his liability to be assessed under this Act, shall be at 
liberty, if before the fdteenth day of 3une 1867 he shall have paid the sum in 
which he has been assessed under this Act, within thirty days of the said fifteenth 
day of June 1867, or if he pay such sum afkr the said fifteenth of Jnne 1867, 
then within thirty dayslfrom such payment, to apply by petition to the Collector 
in order to establish his might to have his name transferred to another class 

dule C. ccpersons to be licensed" were substituted, and as if tlie 
following wor& were added thereto (that is to say) " [or that his name may be 

3; Section 15 of the said Act is hereby repealed, except as to offences 

New Section substi- 
committed and liabilities incurred before the passing of this 

tutod for Sectinn lii of Act, and in lieu 'thereof shall be substitt'ited the following 
Act XXI of ldG7. 

(that is to say):- 

)L 
"A - 

3 15, If the Oollector shall have causcd a notice t o  be sewed on any person 
r>,, 6;: .... . 

QZ; c :. Penalty for carrying 
. -stating the class under which he has been issesskd, and rc- 

3$ . . ,.. :.. , ;>* 
on business without a ,  quiring him within seven days from the date of the service to 

FcL license. , 

p .  take out a license' and to pay for the same the sum (mention- 
,. ,.,.. ing it) payable therefor under the provisions of this Act, and if the person so 

served shall not, within the period specified in the said notice, have taken o,ut 
I 

a license and paid for the same as required by the said notice, he shall, on con- - 
viction before a Magistrate, be subject to a penalty not exceeding rupees five 
hundred, and not less than the sum mentioned in such notice. Every such 
notice shall be deemed to be sufficiently served if left at the residence or usual 
place of business of the person to whom it is addressed." 

4. The first two sentences of Section 19 of the said Act are hereby 
[ repealed, and in, lieu thereof the following shalI be aub- 
ii Section 19 of Act 

XXI of 1867 amend- , stituted ( that is to say) : " On and after the first day of 
ed. May 1867, every Trading Company or Association in ~ r k i s h  
India, whose stock or funds is or are divided into shares and 'transferable, 
whether such C0mpa.n-y or Association be incorporated or not, and whether i ts  




